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MI,ration 01 Rulers 01 Former IndiaD 
St.·tes to Pakistan 

{ 
Sbrl H. C. Sharma: 

Z086. Shri VaJpayee: 
Shri A!!Iar: 

Will the Mmister ot Hum .. Affair!l 
b~ pleased to state: 

(a) whether any rulers uf furmel' 
Indian States hav!' gOlle' over tu Pakis-
tan; 

(b) it so, til(' nana's 0f ,U('h ruleh: 

(c) whether the recognitlOll of such 
l'ul!~rs hR,~ been withdrawn and th.,i;· 
pl'ivy plll'~es stopped; and 

(d) if not, the n'asons therefor? 

'rhe Minister of Home Affairs (Shri 
I.al Bahadur Shastri): (a) and (b). 

Yes. Thl' Nuwab of Dujana. 

(e) und (d). The Nawab of DUJ,lIls 
has not himself drawn his pnvy purse 
after hl' W!'lIt to Paki~tan. The 
qUl~;tion of his den'cognition as Ruler 
hilS not been considered. 

Cumpensatory Allowanre to Govern-
ment Sen'ant. In Himachal Prade~h 

r Sbri S. N. Bamaul: 
2087. ~ Shri M. L. Dwtvedi; 

l Slul Ram Kriahan Gupta: 

Will the Minister ot Home Alrain 
bp pleased to state: 

(a) wht'tht'r the rates of compen-
• atory allowance to Government ser-
vants in Himachal Pradesh havc,ince 
been rationaliz(!d and allowl'd to be 
paid throu,hout this Union ~rritory; 

(b) if not. whether there is anv such 
rlcheme under the consideration of 
Government; and 

(c) If so, by what time it is expect-
ed to be ftnalized and put into prac-
tice? 

'I'be MIDlst.. or State la UIe IIIiIllll-
trJ of Home Aplra (Slui Datu): 
(a) to (c). The question of raUona-
Using the rates of compeAIIltory 
allowanc.. admiasible in certain area. 

Adjournment 
of Himachal Pradesh is stili under 
consideration. It is not possible to 
indIcate the point of time by which it 
may be finalised. 

Grant 01 Forei&,n Exchange 

20811. Shrimati l1a Palcboudhuri: 
Will the Minister of Finance be pleas-
ed to stat.e: 

(a) whether it is u fact that a pro-
P()S~tl to cut the fUI'l'ign exchange 
allotted at pmsent to all Indian 
National including Government ser-
vants going abroad is under the consi-
df'ration of the Guvernment of India; 

(b) if so, the details thU'L'of; <.:r;ci 

(c) the reasons for nere~sita ling 
such an artion? 

The Minister of .'inance 
MorarJi Desai): (a), (h) and 

(Shri 
(c) . 

Thl' Government consb:ltly n·vic· .. .-
lhell' policy of rcleasl' of foreign ex-
change for travl'[ abroad with a \'iew 
to l'nmn' thl' maximum possible 
t'('onomlcs. The sl'rt:tiny IS made 
irn'spectiv(' of the fact whether one 
is a GOVl'rnment servant or not. or 
late th(' Government has decided to 
curtail further fon'ign exchange re-
Il'uses admissiblp to Govprnment ser-
vants going abroad on deputation, and 
the release of Rs. 400 for non-dollar 
area countries and B.s. 500 for dollar 
area countries, which was hitherto 
admissible to them for mCt'ting the 
incidental expenses of the journey and 
immediately on arrival at the foreign 
station has been tltopped . 

11 Ian. 

RE, MOTIONS FOR ADJOURNMENT 

BaACII IN THE BUND or T"dE JAMUNA 

Mr. Speaker: I have received notices 
of Adjournment Motions from Shri 
S. M. Banerjee and Shri Bal Raj 
Madhok on olle aDd the BaIne IUbjec:t. 
Shri S. M. Banerjee', AdjourtUDeftt 
Motion reads as tollows: 

"Immediate need to d.isc:ua u. 
lerious situation aNinI out of 110 




